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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Allahabad : LDated this 18th day of May, 2001.

Original Application No. 241 of 2001,

CORAMS =

Hon'ble Mr, SKI Nagvi, J.0M,

Vinod Kumar Tiwari S/o Late Mata Ueen Tiwari, _ |
Resident of Village Charua Post Satgri
Pargana and Tahsil Kulpahar Distt-Mahoba,
(Sri J.N. Rai, Advocate)
e« o o o oo o o Applicant
Versus

Te Unien of India threugh the Uirecter

Committee of Navedya vidyalaya (Ministry eof

Human Resources Usvelepment ), A-39, Kailash

* Celeny, New Uelhi-v10048. |

2. Usputy uirecter Naveday Vidyalay, New Uelhi-110048,
Je UVeputy Uirecter Naveday Vidyalay Samiti

Regienal Office, H-10, Secter 'C!?,

Aliganj, Lucknew,
3. Uistrict Magistrgte, Maheba,

Chairman ef Jawahar Navedaya vidyalaya Maheba,

Sri P.,P. Geswami, Principla Jawahar Naveday

Vidyalay, Maheba, aistrict Maheba,
(Sri vined Swarup, Advecate)
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By Hon'ble Mr, SKI Nagvi, J.M,

Ihe perusal ef the recerd lhd:piéhdings shew? t hat

Cifferent

the applicant has seught fer distinct reliefi under
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air i kaeus, WhicH 1 et petalssinleicnE RN
in this regard, The 0A is accerdingly dismissed being
net en preper preferma. Hewever, eppertunity is granted
te bring fresh @A oﬁnthu same greund, if filed within .

3y days. The QA is decided accerdingly with ne erder ’

as te cests, .

&

Cd

Member (J)

o o=




